
6 7r Papers AUGUST 16, 1963 laid on the Table

[Shri Kanungo.]

section 13 of the Central Silk Board 
Act, 1948, m aking certain further 
amendment to the Central Silk Board 
Rules, 1955:—

(a) GSR. No. 800, dated the 11th 
May, 1963.

(to) GSR. No. 1029, dated the 
22nd June, 1963.

[Placed in Library. See No. LT- 
1404/63.]

(ii) a copy each ’of the following 
papers:

(a) Notification No. GSR, 978, 
dated the 8th June, 1963 under 
suto-section (3) of section 
620A of the Companies Act, 
1956. [Placed in Library. See 
No. L T - 1405/63.]

<b) Report of Indian Productivity 
Team on Cement Industry in 
France, U SA  and Britain. 
[Placed in Library. See No. 

LT-1406/63.]

(c) Report of Indian Productivity 
Team on Machine Building 
Industry in U SSR  and 
Czechoslovakia. [Placed in 
Library. See No. LT-1407/63.]

<d) Report of Indian Productivity 
Team on Q uality Control in 
Japan, U SA  and Britain. 
[Placed in Library. See No. 
L T - 1408/63 ]

<e) Repiort of Indian Productivity 
Team on Personnel M anage­
ment in Japan, U SA  and B ri­
tain [P laces in Library. See 
Library. See No. LT-1409|63.]

<f) Report of Indian Productivity 
Team on Industrial M ainte­
nance in W est Germany, 
[Placed in Library. See No. 
1410|63.]

<g) Report of Indian Productivi­
ty Team on Automobile A n ­
cillary Industry, in U S A  . and 
West Germany. [Placed in 

'L ibrary, See No. LT-1411/63.]

(h) Report of Indian Productivi­
ty  Team on M achine-tool In­
dustry in West Germany, U SA  
and Japan. [Placed in Lib­
rary. See No. LT-1412/63.]
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Mr. Deputy-Speaker: A  point of 
order can arise only if  there is some 
business before the House. When 
papers are being laid on the Table, * 
there cannot be a point of order.

Shri H. N. Mukerjee: Could you
not have the patience to listen to the 
point of order? A  M ember is pre­
sumably intelligent to know what he 
is saying?

Mr. Deputy-Speaker: How can
there be a point of order in a vacu­
um?

Shri H. N. Mukerjee: Could you
not listen to (him?

Mr. Deputy-Speaker: Is it connect­
ed w ith  the laying of papers? You 
are an experienced parliamentarian.

Shri H. N. Mukerjee: Is it not more 
in conformity w ith propriety that 
before you disallow it, you listen to 
the point of'Drder?

Mr. Deputy-Speaker: I can listen to 
any number of points of order pro­
vided they are relevant.  ̂ .

Shn  H. N. Mukerjee: A  M em ber is 
elected by the people, for good reaSo* 
or bad reason. He should be listened 
to when he wants to raise a ppint of 
order.

Mr. Deputy-Speaker: I am sorry*

Shri S. M. Banerjee: You= should 
at least listen to him.

N o t if ic a t i o n s  u n d e r  E s s e n t i a l  Com- 
m o d it t e s  A c t  ; ■

Th« Deputy Minister in the Minis­
try of Food and Agriculture (Sltri A.
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M. Thom as): I beg to lay on the
Table a copy each of the follow ing 
Notifications under sub-section (6) of 
section 3 of the Essential Commodities 
Act, 1955:

(i) The Rice (Madhya Pradesh) 
Price Control (Second Am endm ent) 
Order, 1963, published in Notifica­
tion No. G SR  857 dated the 18th

* Jrfay, 1963;

(ii) The Rice (Punjab) Price 
Control (Third Amendment) Order,

-■ *1963, published in Notification No. 
G S R  853 dated the 18th May, 1963;

(iii) G SR  No. 1234 dated the 18th
July 1963; -

(iv) G SR  No. 1252 dated the 27th 
July 1963 containing Corrigendum 
to Notification No. GSR 374 dated 
the 17t!h March, 1962;

(v) The Roller Mills W heat Pro­
ducts (Price Control) Amendment 
Order, 1963, published in Notifica­
tion No. G SR  1281 dated -the 3rd 
August 1963;

(vi) The Delhi Roller Flour Mills 
W heat Products (Price Control) 
Second Amendment Order, 1963, 
published in Notification No. GSR 
1282 dated the 3rd August 1963.

[Placed in Library, See No. LT-1413! 
63.] . ‘
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Shri U. M. Triredi (Mandsaur): 
M ay I  say that there is too milch 
nois# in the House' and th o se 'w h o  
want to listen to something ir e  not 
able to listen? , .

Mr. Deputy-Speaker: Unless ail 
Members co-operate, we eannot carry
on. - ■ * - • ;

Shri U. M. Triredi: It is not «ur
fault that a trouble is going on. You 
should bring some order in the House 
before the w ork proceeds. We are 
very much handicapped by this.
Either this w ay or that way, there 
must be some via media found so  that 
we may be able to hear what is going 
on.

Mr. Deputy-Speaker: I am request­
ing every hon. Member to keep order 
in the House.

^T<¥TWT, *TT . • . .

Mr. Deputy-Speaker: Shri A. U.
Thomas.

Shri A. M. Thomas: I have already
laid the papers on the Table.

Shri S. M. Baaerjee: I have not
heard it.

Mr. Deputy-Speaker: Shrimati
Chandrasekhar.

Shri Bagri: On a point of order.

R e p o r t  o f  t h e  C oM M issiont f o r  
S c h e d u le d  C a s t q s  a n d  S c h b d u lm ) 

T r ib e s

The Deputy Minister im the 
try of Home Affairs (Shrimati Chaji- 
draaekhar): I beg to lay cm the
Table a copy of Report (Parts I and 
II) of the Commissioner for Schedul­
ed Castes £ncT Scheduled Tribes for 
the year 1961-62, under article 338(2) 
of the ’ Constitution. [Placed in 
Library. See No. LT-14I4/6&].

Mr. Deputy-Speaker: What is his
point of order?
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